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1. None appears for the petitioner to press this public interest litigation.

2. In view of the moratorium order dated 25.02.2025 passed by the 

National Company Law Tribunal under Section 14 of the Insolvency and 

Bankruptcy Code, 2016 we dispose of this writ petition, however, with 

liberty to the petitioner to file a fresh writ petition if the cause so 

arises/subsists in future and if the law so permits. 

March 9, 2026
R.K.P.
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